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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

0. A. No. 	332 
	

199 2  

DATE OF DEClSION 3 •9 ' 92  

VJ. Muraleedharan Pillaf 	
Applicant (s) 

Mr. P.Sivan Piliai 	 ate for the Applicant (s) 

Versus 

UnLn of India threug .CeeraLespondent (s) 
Manager,Southern Railway,Partic Town P.O. 
Madras-3 and others 

Smt. Smtbi Dsndapnj 	Advocate for the Respondent (s) 

CORAM: 

The Hon'ble Mr. P.S.Habeeb Mohamed, Administrative Member 

The Hon'ble Mr. No Dharmadan, Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement ? 9 
To be referred to the Reporter or not ? k 
Whether their Lordships wish to see the fair copy of the Judgement 
To be circulated to all Benches of the Tribunal ? '- 

JUDGEMENI 

Mr. N. Dharidan, Jidicja1 Member 

Ap1icant is a easual mazdoor who has been,, 

granted temporary status • He has stated that  fQr granting 

regular absorption he was directed to undergo medical 

examination. Since he was found medially ukfjt in B-i 

classification, he was engaged as Watchman under the 

Inspector of Works, Poojapura and he continues in that post. 

While So, on 19.10.84he was granted temporary status 

vide Annexure A-i letter. Thereafter, he was empanelled 

for the vacancies as on 30.6.88/30.12.38 vide Annexure A-2 

order dated 26.9.8. By Annexure A-3 order, the applicant 

was also posted' along with others as Watchman. While so, 

Annexure A-4 was issued directing the applict to express 

his wjllingness to be absorbedas Drainage I(halasi, xx which 

theaplicant refused on the ground that the declaration 
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Annexure A...4 indicated that  persons who have been declared 

unfit in B-i Classification but empanlled in lower medical 

classification against vacancies as on 30.6.88 Shøuld give 

their willingness. Applicant being a person who has been 

empanelled for absorption against vacancies as on 30.6.88 

thought that he need not give any willingness pursuant to 

Annexure A..4. He Submitted Annexure A-5 representation before 

the Sr. Divisional Engineer,Trivandrem requesting that he 

may be allowed to continue as Caretaker/Watchman/Valveman. 

This representation has not been disposed of S far. Hence, 

he approeched this Tribunal filing this Original Application. 

2. 	Respondents in the reply statement statèdx that 

the applicant is even now working as a casual employee and 

he is medically unfit for B-i Category. But as per Annexure 

A-3, he has been engaged as Watchman/tareta3er purey on 

rking arrangement and not on the basis of regular order. 

Since the applicant did not express his wjli lngness to be 

taken as a  Drtinage Xhalasi, his case was not considered for 

regular appointment pursuant to Annexure A-4. . They have also 

produced Annexure R3 (a) list . of empanelled Drainage Ial,asis 

in wbichthè applicant's name is also included. It is further 

stated in the reply statement that there is no sanctioned 

post of Watchman/Caretaker. 	. 	. 	.. 	. 

3.. 	Applicant submitted that his name was included, in 

Annexure A-3. he is entitled to be continued and absorbed 

as 4 regular Watchman and vacancies are available. However, 

he submitted that he can be absorbed in the poSt in which 

he is working from 1984 and hecan be continued in that post. 

It is under that circumstance that he has filed Annexure A5 

representation Lor getting the above ré1ief 

40 	 Since the representation Annexure A-5 has not been 

disposed of sà far, after hearing learned counsel for both 

patties, we are satisfied that  this  application can be 

disposed of by issuihg direction to the third respon,1eflt 

before wh0m the Annexure A..5 representation is pending. 
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5. 	Accordingly. we direct the third respondent to 

consider and dispose of Annexure A-5 representation in 

accordance with 1aw taking into consideration the fact that 

applicant is continuing in the Post of Watchman/Caretaker 

ever since his de-categorisation. This shall be done 

Within a period of two months frorn the date of receipt of 

a copy of this j udgment and serve a copy of the order on 

the applicant. Till a decision on Annexure A5 represen-

tation is communicated to the applicant as directed above* 

the interim order passed by this Tribunal on 11.3.92 will 

continue. 

60 	In the result, the application is allowed. 

7. 	There will be no order as to cots. 

(N. Dharmadan) 	 (P.S. Ha 	Mhamed) 
Judicial Member 	 Administrative Member 
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